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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL
MUMBAT BENCH, MUMBAZ

CORAM: Hon'ble Shri Justice R.G.Vaidyanatha,Vice Chairman
Hon'ble Shri P.P.Srivastava, Member (A)

S.P.Khan,
Asstt ,Commissionsr of Customs
Mumbai. R/o 9=269=C Linking Rd.,
Bandra, Mumbai.
By Advocate Shri G.K.Masand ess Applicant
v/Se
1. Union of India through
the Secretarz in the
Ministry of Finance, _
Deptt.of Revenus,New Belhi,
2, Chairman, Central Board of
Excise & Customs, North Block,
“09 Belhi..

3, Chief Commissioner of Customs,
New Customs House, Mumbai,

By Advacate Shri V.D.VYadhavkar
for Shri M.l.3ethna, CGSC “ss Respondents

ORDER
(Pers Shri Justice ReG.Vaidyanatha,VC)

This is en application challenging ths
order of suspension dated 16.5,1997. It is brought
to our notice that one of the officia%guho was
procesded against on ths same ground was also kept
under suspension and he filed an 05471n this Tribunal
challenging the order of auspensioh in OA.ND. 470/97.
It is brought to our notice that in the case filsd
by Rajendra Nagar, OA NO. 470/97, this Tribunal disposed

of that case with a direction to the respondents to

consider the representation given by the official for
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revoking the suspension, Learned counssl for the
respondents submitted that respondents havs no
objection to consider the representation of the
spplicant as per rules and to pass appropriate
orders within such time as may be dirscted by the
Courts

24 Aftar hearing both the sides, we dispose

of this OA, at the admission stage uith a direction

to thé respondents to consider the representation of

the applicant dated 23,5.1997 and another representation
dated 4.8,1997 sesking revocation of order of suspension
and péss appropriate orders according to rules within a
period of two months from today, Needless to say that
if any adverse order is passed, it is aluays open to

the applicant to challengs the same according to law,

No costs,

(R.G.VAIDYANATHA )
mEMBER (A) VICE CHAIRMAN



